
Regd. No. CHD/0093/2012-2014

liaruana Gotriiiment Gagne
EXTRAORDINARY

Published by Authority
0 Govt. of Haryana

CHANDIGARH, WEDNESDAY, FEBRUARY 26, 2014
(PHALGUNA 7, 1935 SAKA)

HARYANA VIDHAN SABHA SECRETARIAT
Notification

The 26th February, 2014
No. 13 -1 -ILA of 2014/13.—Indira Gandhi University, Mecrpur,

(Amendment) Bill, 2014, is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

Bill No. 13—HLA of 2014

INDIRA GANDHI UNIVERSITY, MEERPUR
(AMENDMENT) BILL, 2014

A

BILL

further to amend Indira Gandhi University, Meerpur, Act, 2013.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows

1. This Act may be called Indira Gandhi University, Meerpur, (Amendment) short title.
Act, 2014.

2. After section 35 of Indira Gandhi University, Meerpur, Act, 2013, the Insertion of

following sections shall be inserted, namely :— sections 35A and
35B in Haryana

"35A Mode of proof of University record.— Notwithstanding Act 29 of 2013.

anything to the countrary contained in the Indian Evidence Act, 1872
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(1 of 1872), or in any other law for the time being in force, a copy of any
receipt, application, notice, order, proceedings, resolution of any authority
or committee of the University, or other documents in possession of the
University. or any entry in any register duly maintained by the University.
if certified by the Registrar. shall be received as evidence of such receipt,
application, notice, order, proceedings, resolution, document or the existence
of any entry in a register and shall be admissible as evidence of the matters
and transactions therein, where the original thereof, if produced. would
have been admissible in evidence.

35B Vesting of properties.— (1) All properties, movable and
immovable and all interests therein, of whatsoever nature and kind vested
in the Maharishi Dayanand University, Rohtak relating to Indira Gandhi
Post -Graduate Regional Centre, Meerpur and the posts created and tilled
before the commencement of this Act, shall vest in the University.

(2) All debts, obligations and liabilities incurred, all contracts entered
into and all matters and things engaged to be done in respect of Maharishi
Dayanand University, Rohtak relating to Indira Gandhi Post -Graduate
Regional Centre, Meerpur, shall be deemed to have been incurred, entered
into, or engaged to be done by, with or for the University.".
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STATEMENT OF OBJECTS AND REASONS

Since there has already been a well established Post -Graduate Regional
Centre of MDU. Rohtak functioning at Meerpur with all the requirement of adequate
land, building, staff. budget provision and sufficient number of Post -Graduate
courses. the State Government upgraded this Regional Centre as Indira Gandhi
University, Meerpur by enacting the Indira Gandhi University, Meerpur, Act, 2013.

However in the principal Act, the provisions namely Mode of proof of
University record and Vesting of Properties could not be included. The proposed
provisions are necessary for the smooth functioning of the University.

Hence, this Bill.

Chandigarh :
The 26th February, 2014.

GEF,TA BI UKKAI
Education Minister, Haryana.

SUM1T KUMAR,
Secretary.
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